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PIMPRI CHINCHWAD MUNICIPAL CORPORATION, PIMPRI-

411018 

(Following numbers and dates may be mentioned in the 

correspondence hereinafter) 

(This certificate is issued to the applicant without taking into 

consideration title of the property or building) 

(Commencement Certificate) 

Certificate for commencement of Construction 

Revised to B.P./Pimpri/36/18, Dt. 31/3/18 

Subject to the following printed terms, said commencement 

certificate and consent letter for construction is being issued in 

accordance with provisions in sections 45 and 29 of the 

Maharashtra Regional and Town Planning Act, 1966 and 

(Sections) 253 and 254 of the Bombay Municipal Corporation Act, 

1949. (Token No. 103318190014867) 

Pimpri Chinchwad Municipal 

Corporation, Pimpri-411018 

Number- B.P./Pimpri/38/2019 

Date: 16/05/2019 

To, M/s. Brahma Leisures Private Limited through director 

Shri. Vishal Surendrakumar Agrawal through L. A. Shri. 

Sangram Salunkhe, address: Gaikwad Avenue Building, 

Aundh, Pune-07. 

From Pimpri Chinchwad Municipal Corporation 

You have issued a notice to the Municipal Corporation in 

accordance with Sec. 45 of the Maharashtra Regional and Town 
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Planning Act, 1966 and Section 253 and 254 of the Bombay 

Provincial Municipal Corporation Act, 1949 seeking permission 

for commencement of construction on the land within the limits 

of Pimpri Chinchwad Municipal Corporation bearing Survey No. 

209/A/2, CTS No. 4702, Plot No. 2/3/B Pimpri, which was 

received by us on 26.03.2019. Accordingly, a consent letter for 

carrying out work is hereby given to you subject to terms 

mentioned at Sr. ____ to _____ hereunder. 

1) The construction is to be carried out as shown in the new / 

revised plan. 

2) When the work of construction done upto the plinth, the set-

back may get verified from the Town Planning Office. Expert 

which, the construction should not be started. (also 

construction should not commenced unless providing the 

RCC plans and information of calculations thereunder) 

3) This consent is being issued on the terms listed/ pasted on 

the rare side of the plans enclosed herewith. 

4) Before seeking completion certificate of the new building, 

construction whereof has been started on the plot, each 

owner should make proper arrangement for planting trees 

inside and outside of the compound wall of the building and 

should make appropriate provision to maintain and nourish 

them properly and without which the completion certificate 
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could not be issued. The applicant should erect proper 

fencing to the trees on road. Further, he is also obliged to 

deposit requisite deposits in the treasury as per the 

prevailing rules of corporation in that regard. 

5) While issuing completion certificate of the building, the 

application seeking completion certificate could not be 

considered unless the scrap of the building thrown on the 

road and inside is removed and the place is made clean and 

clear. 

6) If there are trees on the concerned land where new 

construction is to be initiated then such trees should not be 

cut without obtaining permission from tree authority 

otherwise legal action may be taken, which may be noted. 

7) The Pimpri-Chinchwad Municipal Corporation has reserved 

its right to take penal action against you as per the 

aforementioned rules if you caused concerned construction 

in violation of the provisions of Bombay Provincial Municipal 

Corporation Act, 1949 and Maharashtra Regional and Town 

Planning Act, 1966 or concerned the same without obtaining 

prior permission of the competent Authority/ caused 

construction in violation of the plan sanctioned by this office 

or making changes or alterations therein and without 

obtaining prior permission to the revised plan of construction 
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or for making construction without obtaining completion 

certificate. 

8) The building material or scrap from the demolition of the old 

construction should be stored on road or in such a manner 

that it should not cause hurdle to anything and if such 

material is found to be placed in such area, penalty per week 

as per the Revised Development Control Regulations at the 

rate if Rs. 25/- for residential use and Rs. 50/- per sq. Mtrs, 

for commercial use will be assessed. 

9) The owner, at his own cost, should connect the drainage line 

of the building to the drainage line of the municipal 

corporation. 

10) It will be mandatory to put letter box revealing names of the 

unit holders on the ground floor of the building at 

appropriate place without which part or full completion 

certificate could not be issued. 

11) It will be compulsory to handover the area to the municipal 

corporation which is getting affected with the road winding 

as per the development plan. 

12) Timber should not be used for the sake of support and shape 

of all sides of the RCC work of the building. It is mandatory 

to use iron for that purpose. 
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13) Structural Engineers duly recognized by the Indian Society 

of Structural Engineers, Pune-30 may be appointed for the 

building work. Further, a letter of Structural Engineer in 

confirmation of acceptance of said job is required to be 

submitted to this department. The construction of the 

building could not commence unless such letter is furnished. 

14) The construction should not be commenced without 

furnishing to the tax Collection Department of the 

corporation a certificate/ receipt to the in lieu of payment of 

taxes till the end of the concerned half year pertaining to the 

said plot. 

15) It is mandatory to develop the open land in the sanctioned 

layout subject to the provisions made in Rule No. 11.3.1.5 of 

the Development Control Regulation. 

16) As per the rules, it is mandatory to handover possession of 

the area affected under road winding in the development plan 

to the municipal Corporation. Municipal Corporation’s name 

may be recorded to the area affected with the road winding 

and then such revised property card and demarcation map 

may be furnished to this office before obtaining part of full 

completion certificate. It is also mandatory to submit no 

objection certificate from the corporation's Land Assets 

Department. Further, the applicant himself, at his cost, will 
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get the area getting affected under road winding filled with 

stone in accordance with the directions of the corporation or 

need to deposit the expenses for such stones as per the 

prevailing rate of the corporation in that regard. 

17) The municipal corporation will not be responsible for any 

dispute if raises in respect of the boundaries of the said land 

as per its demarcation map and actual cultivation in the 

present matter. Part or full completion certificate could not 

be issued to the construction unless a revised demarcation 

plan from the city survey office/ property extract is 

furnished. 

18) The amalgamation of the plots in the present matter may get 

done through the City Survey Officer, accordingly, the revised 

property card and demarcation map are required to submit 

with this department before obtaining completion certificate. 

19) It is mandatory to make provision for rain water harvesting 

in buildings on plots (except area with large density) 

admeasuring about 300 sq. mtrs. and above. 

20) Absorption of water on the access roads adjacent to the plot 

and in surrounding vicinity is very much required for public 

health. For that shake, the developer/ applicant will be solely 

responsible for making requisite arrangement as expected 

under Rule 9.1 of the Development Control Rule. Thus, there 
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would not be any impediments for natural absorption of rain 

water. The Developer/ Applicant are bound to take 

appropriate precaution in that regards. The developer/ 

applicant will be responsible to settle any complaint/ 

objection raised by concerned unit holder/ resident in that 

regard. The corporation should not be suffered for same. This 

consent letter for commencement for construction is being 

sanctioned on this term. 

21) It is mandatory on part of Developer to provide the parking 

space free of remuneration as provided in the buildings as 

per the Development Control Regulations. 

22) Construction will not be carried out without submission of 

Class-1 land confirmation and “No Objection Certificate” for 

class-2 land to Municipal Corporation from Hon’ble Sub-

divisional officer / Hon’ble Additional District Collector/ 

Hon’ble Collector. 

23) Flats to be given to be MHADA with due completion and only 

after transfer to MHADA,  remaining buildings will receive 

part/ full completion certificate. 

24) Building permission is issued in relation with the 

undertaking given by developers in respect of the ULC. 

25) It is mandatory on part of all construction entrepreneur / 

developers/ land owners to fulfill the official provisions of 
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laws related to Building and Other Construction Workers 

(Regulation of Employment and Conditions of Service) Act, 

1996 and The Contract Labour (Regulation and Abolition) 

Act, 1970 for their safety, health and welfare measures. 

26) It is mandatory on part of developer that required minor 

minerals for the building construction will be purchased from 

officially published and licensed holders permitted to  stone, 

metal, aggregate, soil, sand as per the notification no. 

mining/KV/877/2016 dated 31.03.2016 issued by Hon’ble 

Collector of Pune. 

27) In case, if construction area of plot is more than 5000 Sq. 

Mtrs, then it is mandatory to obey the terms and conditions 

stipulated in notification dated 28 June 2017 issued by 

Ministry of Environment, Forest and Climate Change and if 

the construction area of plot more than 20000 Sq. Mtrs., then 

it is mandatory to obey the terms and conditions stipulated 

in circular dated 29 January 2018 and in said case 

construction will not be started without submission of NOC 

from Environment Department. 

28) It is mandatory on part of developers to register under Real 

Estate Regulation and Development Act, 2016 (RERA) within 

stipulated time. 
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29) Developer has to install and operate the WATER RECYCLE 

UNIT in case the plot area more than 2000 Sq. Mtrs. or total 

flats more than 50.  

 

Sd/- 

Dy. City Engineer 

Pimpri-Chinchwad 

Municipal Corporation 

Pimpri, Pune-411018 

Sd/- 

Executive Engineer 

Pimpri-Chinchwad 

Municipal Corporation 

Pimpri, Pune-411018 

Sd/- 

City Engineer 

Pimpri Chinchwad 

Municipal Corporation 

Pimpri-18 

 

Copy for information 

1) Asst. Circle Officer, Pimpri-Chinchwad Municipal 

Corporation, Municipal Corporation/ Pimpri Waghere/ 

Pimprinagar/ Chinchwad/ Bhosari / Kasarwadi/ Aakurdi/ 

Nigdi/ Pradhikaran/ Sangvi/ Pimple Gurav/ Pimple 

Saudagar/ Wakad/ Rahatani/ Thergaon for information and 

further action. 

2) Tax Collection Department, Head Office. 

3) Hon’ble CEO, Pune Housing and Area Development 

Authority, Agarkar Nagar, Pune 411001 (MHADA) 
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-SOME IMPORTANT INSTRUCTIONS- 

-REGARDING COMMENCEMENT OF USE OF SPACE- 

1) As per section 263 of the Bombay Provisional Municipal 

Corporation Act, 1949, immediately after completion of 

construction, the applicant is required to file an application 

in the office of the municipal corporation seeking completion 

certificate. So that, Hon’ble City Engineer or officers 

appointed by him may verify the land and may give sanction 

for use of land. Any act of concerned application in violation 

thereof attracts penalty as per the penal policies of the 

municipal corporation. 

2) Under any circumstances, by this certificate, any permission 

for closing the natural way of flow of water passing though 

the plot (especially rain water) is not given. Provision for 

requisite pump and tanks are require to be for brining water 

upto the water tanks placed on high in the buildings. 

3) You will be solely liable for taking precaution that the 

neighboring people or any people should not suffer or cause 

annoyance or damage anyhow because of the work. This 

consent letter is not prejudice to any other rights and you 

will be responsible for any work done out of your scope. 

4) This certificate may be produced as and when demanded by 

the employee of the municipal corporation or securities 
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(Police) for verification thereof, if the same is not produce, it 

will be assume that the construction is going on without 

consent letter. 

5) The said certificate will be valid upto one year and the same 

deemed as cancelled automatically thereafter. It the work 

under the said consent letter is to be made after one year 

then the term of consent letter may get extended by filing 

application alongwith new supervision memo and 

construction may be commenced after obtaining such 

consent letter. 

6) Any directions given by the municipal corporation in special 

circumstances in writing be obeyed and it will not prejudice 

on the ground of the present consent letter. 

7) The water meter may get set to the tap through the municipal 

corporation before commencement of construction. 

8) The municipal corporation will not be responsible for the 

pressure of the water. If the pressure of the water in the tap 

provided by the municipal corporation is less and if the water 

could not reach the upper floors of the buildings then, in view 

of appropriate and adequate storage and supply of water to 

the entire buildings, the owner shall construct a water tank 

on minimum 0.5 mtrs. height from the ground level in 

accordance with the size, design and specifications suggested 
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by the Hon’ble City Engineer or Concern Officer in the open 

space around the building and water from the main line of 

the municipal corporation may brought and fill in such tank. 

Further, water from such tank shall send to the upper tanks 

of adequate size to be place on the head of the buildings with 

the help of electric pump and thereafter the owner should 

make provision for supply of requisite amount of water on 

each floor with the help down take pipes. Size of such tanks 

should be in accordance with the decision taken by the 

Hon’ble City Engineer or concerned officer in that regard. It 

the owner is ready to make such supply of water with electric 

pump, but he could not get the electricity from the company 

then in such event the owner should make provision for 

sending the water on upper floors through pumps by using 

diesel, oil or petrol engines. Completion certificate will not be 

given, if owner fails to make such provision for supply of 

water through pumps under this provision and the owner 

himself could not use the building for himself or could not 

allow other to the same. 

9) Without consent in writing of the municipal corporation, 

digging for or construction of new well, lake or pool, tank or 

fountains is not allowed. Anti-mosquito provision is to be 

made for gallitraps open drainages. The cover of tanks shall 
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be place neatly in such a manner that any dirt should not go 

inside. Including overflow (working) pipe, it may be covered 

with the better wire gauge with strong lock and key, which 

can be easily removed. Broken glass pieces should not be 

fixed on the boundary walls. The plinths of the flushing toilet 

or other toilets should be on 0.5 mtrs. height from the center 

point of the nearby road or from the surrounding area of the 

building of the owner. 

10) Development of the roads, electricity and drainage etc. in the 

concerned plots may be done in accordance with the 

municipal specifications otherwise any complaints in respect 

of such development will not be entertained and the roads 

will not be taken into custody. 

11) If the proposed construction falls within 30 mtrs. from the 

railway line, no objection certificate from Railway 

Department may be submitted. 

12) While making application for completion certificate of the 

building, first of all remaining development charges may be 

deposited in the treasury and receipt thereof be submitted to 

this office. It is obligatory to deposit interest on the remaining 

development charges at the rate of 18% per annum from the 

date of commencement certificate in the treasury. 
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13) Before obtaining completion certificate, it is required to 

present license in respect of running lift in the building from 

the competent authority. Otherwise, lift is not allowed to use. 

14) In case of malls, theaters, multiplexes, hotels, entertainment 

centers etc. it will be mandatory for the applicant/ developer 

to set X-ray scanner, door frame metal detector, hand held 

metal detector, CCTV cameras and trained staff, sniffer dog 

with sufficient criteria. 

15) There will be construction of for Municipal KIOSK/ ATM 

center admeasuring of 2.40 x 2.40 Mtrs. and possession of 

same will be given to municipal corporation without any cost,   

In case of the project is implemented for residential project, 

multiplex, malls building on more than 1 hectare ,  

16) As per the revised rule No. 23.3 of the Development Control 

Regulations, it is mandatory to make arrangement of Solar, 

Water Heating Systems of the Capacity prescribed in 

regulations for the guest house, hotels, police main/army 

barracks, canteens, laboratories and research centers, 

hostel, school, collages and other institutions. In absence of 

which, part or full completion certificate should not be given. 

17) To control dengue, chicken gunny, malaria etc. mosquito, 

water collection tanks at construction site will mandatorily 

be covered.  Developer will make arrangement to dispose off 
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the water collected around the water collection tanks 

mandatorily. Also it will be responsibility of the developer to 

make anti-mosquito spraying of malaria oil, abet etc.  

18) It is mandatory on part of all construction entrepreneur / 

developers/ land owners to obtain insurance of all labors 

working at construction site and plinth check will not be 

issued without submission of related documents. 

19) It is mandatory for the developer to make arrangement for 

clean drinking water and toilets for the construction labors 

staying on site. 

Developer/ Owner Address: - 

Mobile No. 9049215729 

Sr. No. 209/A/2, Pimpri Pune,  

Construction Site Address:- 

Mauje Pimpri Sr. No. 209/A/2,  

CTS-4702. 

 

//TRUE TRANSLATION// 
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PIMPRI CHINCHWAD MUNICIPAL CORPORATION, PIMPRI-

411018 

(Following numbers and dates may be mentioned in the 

correspondence hereinafter) 

(This certificate is issued to the applicant without taking into 

consideration title of the property or building) 

(Commencement Certificate) 

Certificate for commencement of Construction 

Revised to B.P./Pimpri/38/2019, Dt. 16/05/2019 

Subject to the following printed terms, said commencement 

certificate and consent letter for construction is being issued in 

accordance with provisions in sections 45 and 29 of the 

Maharashtra Regional and Town Planning Act, 1966 and 

(Sections) 253 and 254 of the Bombay Municipal Corporation Act, 

1949. (Token No. 103319200009318) 

Pimpri Chinchwad Municipal 

Corporation, Pimpri-411018 

Number- B.P./Pimpri/04/2020 

Date: 08/01/2020 

To, M/s. Brahma Leisures Private Limited through director 

Shri. Vishal Surendrakumar Agrawal through L. A. Shri. 

Sangram Salunkhe, address: Gaikwad Avenue Building, 

Aundh, Pune-07. 

From Pimpri Chinchwad Municipal Corporation 

You have issued a notice to the Municipal Corporation in 

accordance with Sec. 45 of the Maharashtra Regional and Town 
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Planning Act, 1966 and Section 253 and 254 of the Bombay 

Provincial Municipal Corporation Act, 1949 seeking permission 

for commencement of construction on the land within the limits 

of Pimpri Chinchwad Municipal Corporation bearing Survey No. 

209/A/2, CTS No. 4702, Plot No. 2/3/B Pimpri, which was 

received by us on 25.11.2019. Accordingly, a consent letter for 

carrying out work is hereby given to you subject to terms 

mentioned at Sr. ____ to _____ hereunder. 

1) The construction is to be carried out as shown in the new / 

revised plan. 

2) When the work of construction done upto the plinth, the set-

back may get verified from the Town Planning Office. Expert 

which, the construction should not be started. (also 

construction should not commenced unless providing the 

RCC plans and information of calculations thereunder) 

3) This consent is being issued on the terms listed/ pasted on 

the rare side of the plans enclosed herewith. 

4) Before seeking completion certificate of the new building, 

construction whereof has been started on the plot, each 

owner should make proper arrangement for planting trees 

inside and outside of the compound wall of the building and 

should make appropriate provision to maintain and nourish 

them properly and without which the completion certificate 

TRUE TRANSLATION
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could not be issued. The applicant should erect proper 

fencing to the trees on road. Further, he is also obliged to 

deposit requisite deposits in the treasury as per the 

prevailing rules of corporation in that regard. 

5) While issuing completion certificate of the building, the 

application seeking completion certificate could not be 

considered unless the scrap of the building thrown on the 

road and inside is removed and the place is made clean and 

clear. 

6) If there are trees on the concerned land where new 

construction is to be initiated then such trees should not be 

cut without obtaining permission from tree authority 

otherwise legal action may be taken, which may be noted. 

7) The Pimpri-Chinchwad Municipal Corporation has reserved 

its right to take penal action against you as per the 

aforementioned rules if you caused concerned construction 

in violation of the provisions of Bombay Provincial Municipal 

Corporation Act, 1949 and Maharashtra Regional and Town 

Planning Act, 1966 or concerned the same without obtaining 

prior permission of the competent Authority/ caused 

construction in violation of the plan sanctioned by this office 

or making changes or alterations therein and without 

obtaining prior permission to the revised plan of construction 
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or for making construction without obtaining completion 

certificate. 

8) The building material or scrap from the demolition of the old 

construction should be stored on road or in such a manner 

that it should not cause hurdle to anything and if such 

material is found to be placed in such area, penalty per week 

as per the Revised Development Control Regulations at the 

rate if Rs. 25/- for residential use and Rs. 50/- per sq. Mtrs, 

for commercial use will be assessed. 

9) The owner, at his own cost, should connect the drainage line 

of the building to the drainage line of the municipal 

corporation. 

10) It will be mandatory to put letter box revealing names of the 

unit holders on the ground floor of the building at 

appropriate place without which part or full completion 

certificate could not be issued. 

11) It will be compulsory to handover the area to the municipal 

corporation which is getting affected with the road winding 

as per the development plan. 

12) Timber should not be used for the sake of support and shape 

of all sides of the RCC work of the building. It is mandatory 

to use iron for that purpose. 
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13) Structural Engineers duly recognized by the Indian Society 

of Structural Engineers, Pune-30 may be appointed for the 

building work. Further, a letter of Structural Engineer in 

confirmation of acceptance of said job is required to be 

submitted to this department. The construction of the 

building could not commence unless such letter is furnished. 

14) The construction should not be commenced without 

furnishing to the tax Collection Department of the 

corporation a certificate/ receipt to the in lieu of payment of 

taxes till the end of the concerned half year pertaining to the 

said plot. 

15) It is mandatory to develop the open land in the sanctioned 

layout subject to the provisions made in Rule No. 11.3.1.5 of 

the Development Control Regulation. 

16) As per the rules, it is mandatory to handover possession of 

the area affected under road winding in the development plan 

to the municipal Corporation. Municipal Corporation’s name 

may be recorded to the area affected with the road winding 

and then such revised property card and demarcation map 

may be furnished to this office before obtaining part of full 

completion certificate. It is also mandatory to submit no 

objection certificate from the corporation's Land Assets 

Department. Further, the applicant himself, at his cost, will 
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get the area getting affected under road winding filled with 

stone in accordance with the directions of the corporation or 

need to deposit the expenses for such stones as per the 

prevailing rate of the corporation in that regard. 

17) The municipal corporation will not be responsible for any 

dispute if raises in respect of the boundaries of the said land 

as per its demarcation map and actual cultivation in the 

present matter. Part or full completion certificate could not 

be issued to the construction unless a revised demarcation 

plan from the city survey office/ property extract is 

furnished. 

18) The amalgamation of the plots in the present matter may get 

done through the City Survey Officer, accordingly, the revised 

property card and demarcation map are required to submit 

with this department before obtaining completion certificate. 

19) It is mandatory to make provision for rain water harvesting 

in buildings on plots (except area with large density) 

admeasuring about 300 sq. mtrs. and above. 

20) Absorption of water on the access roads adjacent to the plot 

and in surrounding vicinity is very much required for public 

health. For that shake, the developer/ applicant will be solely 

responsible for making requisite arrangement as expected 

under Rule 9.1 of the Development Control Rule. Thus, there 
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would not be any impediments for natural absorption of rain 

water. The Developer/ Applicant are bound to take 

appropriate precaution in that regards. The developer/ 

applicant will be responsible to settle any complaint/ 

objection raised by concerned unit holder/ resident in that 

regard. The corporation should not be suffered for same. This 

consent letter for commencement for construction is being 

sanctioned on this term. 

21) It is mandatory on part of Developer to provide the parking 

space free of remuneration as provided in the buildings as 

per the Development Control Regulations. 

22) Construction will not be carried out without submission of 

Class-1 land confirmation and “No Objection Certificate” for 

class-2 land to Municipal Corporation from Hon’ble Sub-

divisional officer / Hon’ble Additional District Collector/ 

Hon’ble Collector. 

23) Flats to be given to be MHADA with due completion and only 

after transfer to MHADA,  remaining buildings will receive 

part/ full completion certificate. 

24) Building permission is issued in relation with the 

undertaking given by developers in respect of the ULC. 

25) It is mandatory on part of all construction entrepreneur / 

developers/ land owners to fulfill the official provisions of 
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laws related to Building and Other Construction Workers 

(Regulation of Employment and Conditions of Service) Act, 

1996 and The Contract Labour (Regulation and Abolition) 

Act, 1970 for their safety, health and welfare measures. 

26) It is mandatory on part of developer that required minor 

minerals for the building construction will be purchased from 

officially published and licensed holders permitted to  stone, 

metal, aggregate, soil, sand as per the notification no. 

mining/KV/877/2016 dated 31.03.2016 issued by Hon’ble 

Collector of Pune. 

27) In case, if construction area plot more than 20000 Sq. Mtrs., 

then without submission of NOC from Environment 

Department, construction will not be started. 

28) It is mandatory on part of developers to register under Real 

Estate Regulation and Development Act, 2016 (RERA) within 

stipulated time. 

29) Developer has to install and operate the WATER RECYCLE 

UNIT in case the plot area more than 2000 Sq. Mtrs. or total 

flats more than 50.  

Sd/- 

Dy. City Engineer 

Pimpri-Chinchwad 

Municipal Corporation 

Pimpri, Pune-411018 

Sd/- 

Executive Engineer 

Pimpri-Chinchwad 

Municipal Corporation 

Pimpri, Pune-411018 

Sd/- 

City Engineer 

Pimpri Chinchwad 

Municipal Corporation 

Pimpri-18 
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Copy for information 

1) Asst. Circle Officer, Pimpri-Chinchwad Municipal 

Corporation, Municipal Corporation/ Pimpri Waghere/ 

Pimprinagar/ Chinchwad/ Bhosari / Kasarwadi/ Aakurdi/ 

Nigdi/ Pradhikaran/ Sangvi/ Pimple Gurav/ Pimple 

Saudagar/ Wakad/ Rahatani/ Thergaon for information and 

further action. 

2) Tax Collection Department, Head Office. 

3) Hon’ble CEO, Pune Housing and Area Development 

Authority, Agarkar Nagar, Pune 411001 (MHADA) 
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-SOME IMPORTANT INSTRUCTIONS- 

-REGARDING COMMENCEMENT OF USE OF SPACE- 

1) As per section 263 of the Bombay Provisional Municipal 

Corporation Act, 1949, immediately after completion of 

construction, the applicant is required to file an application 

in the office of the municipal corporation seeking completion 

certificate. So that, Hon’ble City Engineer or officers 

appointed by him may verify the land and may give sanction 

for use of land. Any act of concerned application in violation 

thereof attracts penalty as per the penal policies of the 

municipal corporation. 

2) Under any circumstances, by this certificate, any permission 

for closing the natural way of flow of water passing though 

the plot (especially rain water) is not given. Provision for 

requisite pump and tanks are require to be for brining water 

upto the water tanks placed on high in the buildings. 

3) You will be solely liable for taking precaution that the 

neighboring people or any people should not suffer or cause 

annoyance or damage anyhow because of the work. This 

consent letter is not prejudice to any other rights and you 

will be responsible for any work done out of your scope. 

4) This certificate may be produced as and when demanded by 

the employee of the municipal corporation or securities 
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(Police) for verification thereof, if the same is not produce, it 

will be assume that the construction is going on without 

consent letter. 

5) The said certificate will be valid upto one year and the same 

deemed as cancelled automatically thereafter. It the work 

under the said consent letter is to be made after one year 

then the term of consent letter may get extended by filing 

application alongwith new supervision memo and 

construction may be commenced after obtaining such 

consent letter. 

6) Any directions given by the municipal corporation in special 

circumstances in writing be obeyed and it will not prejudice 

on the ground of the present consent letter. 

7) The water meter may get set to the tap through the municipal 

corporation before commencement of construction. 

8) The municipal corporation will not be responsible for the 

pressure of the water. If the pressure of the water in the tap 

provided by the municipal corporation is less and if the water 

could not reach the upper floors of the buildings then, in view 

of appropriate and adequate storage and supply of water to 

the entire buildings, the owner shall construct a water tank 

on minimum 0.5 mtrs. height from the ground level in 

accordance with the size, design and specifications suggested 
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by the Hon’ble City Engineer or Concern Officer in the open 

space around the building and water from the main line of 

the municipal corporation may brought and fill in such tank. 

Further, water from such tank shall send to the upper tanks 

of adequate size to be place on the head of the buildings with 

the help of electric pump and thereafter the owner should 

make provision for supply of requisite amount of water on 

each floor with the help down take pipes. Size of such tanks 

should be in accordance with the decision taken by the 

Hon’ble City Engineer or concerned officer in that regard. It 

the owner is ready to make such supply of water with electric 

pump, but he could not get the electricity from the company 

then in such event the owner should make provision for 

sending the water on upper floors through pumps by using 

diesel, oil or petrol engines. Completion certificate will not be 

given, if owner fails to make such provision for supply of 

water through pumps under this provision and the owner 

himself could not use the building for himself or could not 

allow other to the same. 

9) Without consent in writing of the municipal corporation, 

digging for or construction of new well, lake or pool, tank or 

fountains is not allowed. Anti-mosquito provision is to be 

made for gallitraps open drainages. The cover of tanks shall 
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be place neatly in such a manner that any dirt should not go 

inside. Including overflow (working) pipe, it may be covered 

with the better wire gauge with strong lock and key, which 

can be easily removed. Broken glass pieces should not be 

fixed on the boundary walls. The plinths of the flushing toilet 

or other toilets should be on 0.5 mtrs. height from the center 

point of the nearby road or from the surrounding area of the 

building of the owner. 

10) Development of the roads, electricity and drainage etc. in the 

concerned plots may be done in accordance with the 

municipal specifications otherwise any complaints in respect 

of such development will not be entertained and the roads 

will not be taken into custody. 

11) If the proposed construction falls within 30 mtrs. from the 

railway line, no objection certificate from Railway 

Department may be submitted. 

12) While making application for completion certificate of the 

building, first of all remaining development charges may be 

deposited in the treasury and receipt thereof be submitted to 

this office. It is obligatory to deposit interest on the remaining 

development charges at the rate of 18% per annum from the 

date of commencement certificate in the treasury. 
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13) Before obtaining completion certificate, it is required to 

present license in respect of running lift in the building from 

the competent authority. Otherwise, lift is not allowed to use. 

14) In case of malls, theaters, multiplexes, hotels, entertainment 

centers etc. it will be mandatory for the applicant/ developer 

to set X-ray scanner, door frame metal detector, hand held 

metal detector, CCTV cameras and trained staff, sniffer dog 

with sufficient criteria. 

15) There will be construction of for Municipal KIOSK/ ATM 

center admeasuring of 2.40 x 2.40 Mtrs. and possession of 

same will be given to municipal corporation without any cost,   

In case of the project is implemented for residential project, 

multiplex, malls building on more than 1 hectare ,  

16) As per the revised rule No. 23.3 of the Development Control 

Regulations, it is mandatory to make arrangement of Solar, 

Water Heating Systems of the Capacity prescribed in 

regulations for the guest house, hotels, police main/army 

barracks, canteens, laboratories and research centers, 

hostel, school, collages and other institutions. In absence of 

which, part or full completion certificate should not be given. 

17) To control dengue, chicken gunny, malaria etc. mosquito, 

water collection tanks at construction site will mandatorily 

be covered.  Developer will make arrangement to dispose off 
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the water collected around the water collection tanks 

mandatorily. Also it will be responsibility of the developer to 

make anti-mosquito spraying of malaria oil, abet etc.  

18) It is mandatory on part of all construction entrepreneur / 

developers/ land owners to obtain insurance of all labors 

working at construction site and plinth check will not be 

issued without submission of related documents. 

19) It is mandatory for the developer to make arrangement for 

clean drinking water and toilets for the construction labors 

staying on site. 

A: Developer/ Owner Address: - 

Mobile No. ___________________ 

Email: _______________________ 

Mauje-Pimpri, Sr. No. 209/A/2, 

Pimpri Pune-18,  

B: Construction Site Address:- 

Mauje Pimpri Sr. No. 209/A/2,  

CTS-4702. 

______________________________ 

______________________________ 

 

//TRUE TRANSLATION// 
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Your RTI Request filed successfully.

Registration Number DOENV/R/2020/60022

Name Ajay Jayvantrao Bhosale

Date of Filing 01-02-2020

RTI Fee Received 10

Payment Mode

Payment Reference Number IGAHZWOEQ2                                        

Transaction Status Success

Request filed with Environment Department

Telephone Number 22873155

Email Id manohar.bandapatte@gov.in

Page 1/1

ANNEXURE-A-04

TRUE COPY
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Online RTI Request Form Details
Public Authority Details :-

* Public Authority Environment Department

Personal Details of RTI Applicant:-

* Name Ajay Jayvantrao Bhosale

Gender Male

* Address 25B, Cycle Society, Nana Peth, , Pune-411011

Pincode 411011

Country India

State Maharashtra

Status Urban

Educational Status Literate

Phone Number Details not provided

Mobile Number +91-9420181896

Email-ID tanaji_9june[at]yahoo[dot]com

Request Details :-

Citizenship Indian

* Is the Requester Below Poverty Line ? No

(Description of Information sought (upto 500 characters)

* Description of Information Sought

Please provide the information in respect of the action 
initiated by SEIAA or PS DoE after issuing show cause 
notices in the following matters

1. M/s. Bramhacorp Limited(Bramha Exuberance)-notice-
24.05.2019, SEIAA SCN-15.06.2019
2. M/s. Bramha Leisures Private Limited (Bramha Uzuri) 
-notice-19.05.2019, SEIAA SCN-15.06.2019
3. M/s. Bramhacorp Limited (Boulevard)-notice-
17.05.2019, SEIAA SCN-15.06.2019

* Concerned CPIO Nodal Officer

Supporting document (only pdf upto 1 MB) Supporting document not provided

Print Close

Online RTI Information System :: RTI Online :: https://rtionline.maharashtra.gov.in/request/regdetails.php?regId=4Wk1...

1 of 1 01/02/2020, 12:51 pm
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RTI Online
An initiative by GAD, Mantralaya, Mumbai

Your RTI Request filed successfully.
Please note down the following details for further references.

Registration Number DOENV/R/2020/60022

Name Ajay Jayvantrao Bhosale

Date of Filing 01-02-2020

RTI Online :: Online RTI Information System https://rtionline.maharashtra.gov.in/request/paymentslip.php?regId=4W...

1 of 1 01/02/2020, 12:46 pm
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ऑनलाईन माहितीचा अधिकार
सामान्य प्रशासन विभाग, मंत्रालय, मुंबई यांच्या पुढाकाराने

मुख्य पृष्ठमुख्य पृष्ठ अर्ज सादर कराअर्ज सादर करा प्रथम अपील सादर कराप्रथम अपील सादर करा सद्यस्थिती पाहासद्यस्थिती पाहा नेहमीचे प्रश्ननेहमीचे प्रश्न संपर्कसंपर्क

Online RTI Status Form/ऑनलाईन आरटीआय सद्यस्थिती अर्ज
Note/सूचना: Fields marked with * are Mandatory/ * चिन्हांकित रकान्यात तपशिलाची नोंद अनिवार्य आहे

Print RTI Application Print Status Go-Back

Registration Number /नों दणी क्रमांक : DOENV/R/2020/60022

Name /नाव Ajay Jayvantrao Bhosale

Date of Filing /भरणे तारीख : 01/02/2020

Status /स्थिती :

REQUEST FORWARDED TO SPIO /एसपीआयओ कडे

विनंती पाठवली


as on 03/02/2020

Details of SPIO :- Telephone Number:- 22029388, Email Id:- dattatraya.bhalerao@nic.in

Note :- You are advised to contact the above mentioned officer for further details.

View Document /दस्तऐवज पहा : Reply Document Not Attached

  Nodal Officer Details  

Telephone Number /टेलिफोन क्रमांक : 22873155

Email Id /ई-मेल आयडी : manohar.bandapatte@gov.in

मुख्य पृष्ठ | भारताचे राष्ट्री य पोर्टल| माहिती आयुक्त, महाराष्ट्र  यांच्याकडे तक्रार आणि द्वितीय अपील| नेहमीचे प्रश्न
कॉपीराईट © 2015. सर्व हक्क सुरक्षित. राष्ट्री य सूचना विज्ञान कें द्र, नवी दिल्ली द्वारा संकल्पित, विकसीत व स्थापित.

Best viewed in Google Chrome and Mozilla Firefox web browsers

TRUE COPY
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https://rtionline.maharashtra.gov.in/index.php
https://rtionline.maharashtra.gov.in/guidelinesM.php?request
https://rtionline.maharashtra.gov.in/guidelinesM.php?appeal
https://rtionline.maharashtra.gov.in/request/status.php?lan=M
https://rtionline.maharashtra.gov.in/RTI%20Website%20FAQ%20Marathi.pdf
https://rtionline.maharashtra.gov.in/request/contactMarathi.php
https://rtionline.maharashtra.gov.in/
http://india.gov.in/
http://sic.maharashtra.gov.in/Site/Home/Index.aspx
https://rtionline.maharashtra.gov.in/RTI%20Website%20FAQ%20Marathi.pdf

